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IN THE CENTRAL LADHINISTRATIVE TEIBUMaAL, JAIPITR BEHCOH, JAIPUR.
Date of Decicsion: 25.4.94.
oa 613/93
K. MISRA ees APPLICANT .-

Vs .

d

JWION OF INDIA & OTHERS e+ RESPONDENTS.

CORAM: - |
HCM'BLE M+. GOPAL IRI3HMA, MEMBER (J). o \\_
HOM'BLE MR. O.P. SHARMA, MEMBER (&) . Cod '
For the applicant ees SHRI T.P. 3HARMA.

For the Pespondents ees OHEI U.D. 3HARMA,

PER HON'BLE Mr, SCPAL IFIZHN:, MEMBER (J).

Applicant K.Z. Mizra has filed this apglication u/3 19
of the Administrative Tribunale Act, 1935, praying that the
Aaction of the r=spondents in not relzasing the revised‘pay
scales w.e.f. 1.1.73 bz qiashed, ths rcsoondents be directed to

provide ths revised pay 22:1es to him with interest and they be
further directed £3 refurd the Jdifferences oI the =nhanced
dearness allowance for Hovember and December, 1985 and other
dues as admiscsible under rules.
2. We have heard the learned ¢oansel for the parties. It
transpires from the communications dated 23 .8.89 (Annexure A-1l),
12,9.89 (Amexire a=2) and 25.5.92 (annexure a-10) that this

1 [ o » ‘
matter of the applicant is unier conzideration of the respondents
|

The applicant's counsel sa3ys that the apolicant now wants to
maks 3 detaileé representation regarding his grizvance to the
respondents nos.2 and 3 ani he intenis that the representation
to be made by him should be decided throigh a Jetailed order on
merits. | '
3. This application iz, therefore, disposedof with the
following directions;+

i) The applicant shall make a representation to ‘

respondents nos.2 and 3 within 15 days from today.
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ii) T
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Q
respondents 0s W2

2 and 3 are directed to
dispose of the renresentation on merite throagh
a speaking order within two months of the

receipt theresof.

iii) No order as to costs.
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